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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL., JAIPUR BENCH, JAIPUR. 

C.P.No.l2/99 Date of order:. 1·l:.)sf~ 
K.R.Guglani, l/255, SFS,_ Agarwal ~arm, Jaipur • 

••• Petitioner. 

Vs. 

1. p'.G.Mankad, Finance Secretary & Revenue Secretary, Govt. 

of India, Central Secretariat, North Block, New Delhi. 

2. KanwarjH Sitlgh, Chief Commiss-ioner of Income •rax, New 

C.R.Building, Statue Circle, Jaipur. 

3. V.K.Agarwal, Commissioner of Income Tax., New Fatehput:'a, 

Udaipur. 

• •• Respondents. 

Petitioner present in person. 

CORAM: 

Hon'ble Mr.S.K.Agarwal, Judicial Member 

Hon'ble Mr.~.P.Nawani, Administrative Member. 

PER HON'BLE 'MR.S.K.AGARWAL, JUDICIAL MEMBER. 

'I'h j .s . j s an -appfication under Sec.l7 
/ 

of the 

Administrative TribunaLs Act, 1985, -arising out of an order 

passed in O.A No.523/97 dated 4.2.2000. In the said O.A 

prayer. has' been made to quash ana set aside the order of 

dismissal 6ate6 7.8.92 and the orde~ passed by the appellate 

authGrity dated 1.8.97 with all consequential benefits. Thjs 
., 

Tribunal vide its order dated 4.2.2000 quashed the order cf 

dismissal date6 7.8.92 ana al,so the order of th•2 appellate 

authority dated 1.8.97 and directed the respondents to 

reconsider the application of 

Enquiry Officer in accorcance 
,/ 

the appUc;:mt for changing the 

with OM dated 9.11./2 ana our. 

obse~vaticns in pa~a No.7 ci this order; the respondents are 

further 6irected to conduct 60novo enquiry against the 

applicant after the stage of issuance of charge sheet. The 

respondents shall/ comple~e the enquiry proceedings as early 

as possible ana the applicant is exp·2C teo to cooperate the 

same so that the enquiry pro~eedings may not be delayed. 

2., It is sta'te6 by the applicant that the opposit·:- par-Ues 

have _wilfully and aeliberately f1outed the croers of the 

Tcibunal by· not releasing the dues. It is stateo that the 

petitioner wrote so many Urnes to the t:'espondents but the 

applicant was not· paid the salary, etc. Therefore1 the 

applicant filed this coritempt petition for initiation of 

contemt proceeoings against the opposite parties. 

3. Hearo the cppl i cant in' person. 

4. Aomittedly1 no specific direction was given in the order 
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dated 4.2.2000 to djrect the respond~nts for payment cf 

salary, ·~tc. tc·the petitioner. 

5. For initiation of contempt' proceEdings ~gainst the 

opposite partjes., it has to ·oe shown that ther..: h.:~s b.een 

wilful oi so bed i ence 0f the judgment,· or ord
1
er of the court. 
\ 

Power to punish fer contempt is to be resorted to when ::.he-re 

is clear violation 61 ccur-t'.s crO.er. The:se powers should b.e 

invok~d only when a cl~ar case of wilful disobedience of the 

cour-t • s order has b~.;n ma.de out. Whether disobedience is 

wilful or no'!; is depend ·on ±acts and cir-cumstances of. each 

case. The judicial orders are to be prop~rl y under_s t ood and 

·complied with. NO person should be allowed to defy the 

Court's order~ Wilful would axcltide casual, accidental, 

bohaiide or unintentional acts or genuine inability to comply 

with th~ terms of tbe or6ec. 'I'he petitioner ::~h:o ~ &ompL:i h1.s -·- ·c, 

breach of couct's order must allege deliberate or-

contumacious disobedience of the court's order. 

6. In the i nsta·nt case,_ nothing could be estabU shed that 

there was a .specific directio~ of this TribunaL for payment 

of duee/salacy for the period as claimed by the petitioner. 

The p~titioner also failed. to she~ that there waa any wjlful 

or delibe~ate disobedience on tha part of the opposite 

pacties. 

7. We have perused t'he 1'2gal citations referred by the 

applicant at the time of· argument which co not support th·? 

ca~e of the applicant for initiatjon of contempt proc0edings 

against the opposite party and have also perused the 

avErments made in 'tohe contemp~ pe·dtion and we are oL t'he 

considered view that it is not a fie ~ase to issue notice for 

initiation of contempt proceedings against the opposite 

parties. / 

~- We are1 therefore oi the considered opinion that no case 

of contempt is made out against the· opposite parties ~o a~ to 

initiate ccntempt proc·~edjngs -3.gainst them .• 'l'hereioce, this 

contemp:: petic.ion is oismieseo without .issuing any notice to 

the opposite parties. 

~ 
(N.P.Nawani) 

Q·~ 
17:.K.Agarwal) 

Member (A). M.emoer(J). 
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